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           Record of Proceedings 
 

Learned counsel for the petitioner inter-alia sought appropriate directions 
against the bills raised by SLDC, Karnataka towards the back-up supply charges 
and unauthorized deductions in UI charges. 

 
2.  Learned counsel submitted that the in response to Commission direction  
dated 14.8.2012, respondent has not filed any  reply for justification of levying 
the back supply charges on the petitioner.  
 
3. None was  appeared on behalf of the respondent despite notice.  
 
4. Learned counsel submitted that petitioner has submitted a letter dated 
13.9.2012 to SLDC, Karnataka not to collect the backup supply charges and 
unauthorized deduction of UI charges during the pendency of the petition 
before the Commission. Learned counsel submitted that the respondent without 
participating in the proceedings has been charging the backup supply charges 
and deducting the UI charges in violation of the Regulations of the Commission. 



Learned counsel prayed for an interim direction to restrain SLDC, Karnataka to 
collect the above charges. 
 
5. The Commission directed the respondent to file its response to the petition 
by 8.10.2012 as a last opportunity. The Commission further directed that if the 
respondent does not respond or participate in the proceedings, the matter will 
be decided ex-parte. 
 
 
6. The petition shall be listed for hearing on 16.10.2012. 
 
 
 

By order of the Commission, 
 

Sd/- 
                (T. Rout) 

         Joint Chief (Law) 


